
IN THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI 

 

 
IN THE MATTER OF: OA No. 627 of 2022 

 

 
Prakash Yadav …Applicant 

Vs 

State of Haryana and Others …Respondents 

 
REPLY ON BEHALF OF RESPONDENT NO. 4 i.e. 

DISTRICT MAGISTRATE, REWARI IN 

COMPLIANCE OF ORDER DATED 29.03.2023. 

 

Most respectfully showeth: 

1. That the present OA has been filed by the applicant for issuance 

of the directions to stop discharge of sewage in hundreds of 

acres of vacant land in Sahabi River barrage and also causing 

the land to be infertile. 

2. That the matter was lastly taken up by the Hon’ble Tribunal on 

29.03.2023 whereby the Hon’ble Tribunal directed the 

respondents to take appropriate measure within a month and 

file their respective additional replies mentioning in detail the 

action already taken and action to be taken. 

3. That in furtherance of the said orders,a joint meeting of all 

concerned officers was held under the chairmanship of Sh. 

Ashok Kumar Garg, the then District Magistrate, Rewari in his 

office on 05.04.2023 at 05:00 PM. The copy of minutes of 

meeting is attached herewith as Annexure-R-4/A. 

4. That thereafter, Sh. Ashok Kumar Garg, the then District 

Magistrate, Rewari has been transferred and I, Mohammad 
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Imran Raza joined my duty as District Magistrate, Rewari on 

12.04.2023. Immediately after the joining, I pursued the case. 

5. That as decided in the joint meeting the samples were taken of 

all the STPs on 08.04.2023 and 13.04.2023 for re analysis of the 

functioning of STPs. Moreover, the samples of drinking water 

were also taken on 08.04.2023 and 19.04.2023 to check the 

potability of drinking water in respective villages. The samples 

were sent accordingly and after receiving their report same was 

examined and report was submitted by the Joint Committee on 

21.04.2023. Copy of the same is attached herewith as 

Annexure-R-4/B. 

6. That in compliance of the order dated 29.03.2023 of this 

Hon’bleTribunal, presentreply is being filed by Mohammad 

Imran Raza, District Magistrate, Rewari.  

7. That the STPs mentioned at Sr. No. 1 to 5 in the report dated 

21.04.2023 are under the control of Public Health Engineering 

Department and STP mentioned at Sr. No.6 is under the control 

of Haryana Shehri Vikas Pradhikaran. Out of these 6 STPs,the 

STPs mentioned at Sr. No.  4 to 6 are properly functioning as per 

the requisite norms of Haryana State Pollution Control Board.  

That STP mentioned at Sr. No.1 is improving day by 

day due to proper maintenance and functionality. The STP 

mentioned at Sr. No. 2 is under maintenance due to up-

gradation hence samples were not taken byjoint committee. The 

STP mentioned at Sr. No. 3 is working as per its designed 

standards but not as per the norms of Haryana State Pollution 

Control Board dated 02.07.2020. Hence necessary directions to 

improve or upgrade the said STPs has been issued to the 

concerned officers and the department assured to sort out the 

problem after getting the necessary approvals and instructions 

296



from the higher authorities. 

8. The sample reports of drinking water were found potable and 

useable for drinking purpose. 

9.  That despite the functioning of STPs and problem of drinking 

water the feasibility of cleaning of Massani Barrage were 

discussed and after getting the report from the Irrigation 

Department it was found that there is no possibility to setup 

any cleaning machine for the same. 

10. Thatthere is no possibility that water collected in the Massani 

Barrage will spread in the field of adjoining agriculture land as 

the fields are above the level of the river bed. However, the 

concerned were directed to vigil in this regards. Moreover, the 

Irrigation Department submitted that the Lal Bahadur Shastri 

Recharge Channel is being cleaned annually before the rainy 

season as per guidelines and the same will be cleaned by 

30.06.2023 also just before arrival of the rainy season.  

11. That the Divisional Forest Officer was also asked to submit the 

action plan of plantation around the Massani Barrage. The 

Divisional Forest Officer submitted that above 21,000 plants 

were planted from 2021to 2023 on and along the barrage and 

during 2023 to 2024 they will plant about 4000 plants in the 

minor gaps of existing plantation. 

12.  That the necessary action has been initiated as recommended 

by the Joint Committee and further directions to improve the 

environment have alsobeen issued to the concerned 

departments by the answering respondent. The answering 

respondent undertake to comply with the further directions, if 

any passed by Hon’ble Tribunal. 
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  In view of the submission made herein above, it is 

humbly prayed that present reply may kindly be taken on 

record. 

   
 

  
District Magistrate 

Rewari 

 

Verification: 

  Verified at Rewari on 23nd April, 2023 that the 

contents of the reply are correct and true as per the information 

derived from the official record. 

 

 

  
District Magistrate 

Rewari 
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        Annexure-R-4/A  
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Annexure-R-4/B 
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